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OA NO. 1254/2000

Th i f? the Blet day of July, 2002

HO.N'Bl.H SB. K.IB.DIP S!NQ.H, .yHMB.KK (.1)

Harisraj S/o Shri Birjban !.al
Aged 52 years
Hetd. Hr. toxoo Inspeetnr

.ihansi Division. (Central Kai Iw.ay,

H/n ('-11 A,. Ham Oiit.t. Kno J s.ve
Uttam Nasrar. .New Delhi

(By Advocate: Sh. K.N.H.P i 1 1ai >

Versus

Onion of India, through :

1 . fhe General .yana<''er

Gent r a. I Ha. i !ws.y

Mumba i V. i.

2. The Divisional Hly. Atanager
Oentra. 1 Hai 1 ivay

Jh3.ns i .

(By Advocate: Bh . H. 1.. Dhawan 1

.Apo 1 i cant

Hesnondents

Q H » K R (OHAI.)

By 8h. Kuldip Binsrh, .Member (J )

Appl i cant ha.d f i led this OA seeking the fo! lowing

r e 1 i e f s :

i ) A direction to the resnondents to revise the

appl ic.ant's PPO and make payments of DOHG,

commut.at i on value and J.eav^e Slalarv as worked out

in their letter dated 10/20.3.1998 at Annexure

A.XV and return to him the amount of Hs.51,285/—

deducted at the time of his retirement, with

interest in al 1 these items at 18% p. a.. from

the date of retirement to the date of actual

navment.

i i ) For the hara.ssment caused to the a.opl icant who

has been made to undertake three riounds of

1 itigation and a substantial amcont of his
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ret. trement benefits wrongful ly withheld from him

and also a cu't of Hs. 51,285/- from his IKIHG

imposed, thus forcing him to be on a hs.nd to

mouth exisence for a.] 1 these vee.rs, nena.] oos"^-'^

may be awarded.

i i i ) Any other rel ief which the Hon'ble Tribunal m.ay

consider fit and proper in the c i r>cumsts.nces of

the case.

2. I'he OA is being opposed by the respondents. When the

.arguments were opened the counsel for the aonl io.ant pointed

nut tha,t as oer Annexure A-7 dated 20.6.89 it deals with the

joint represetnat i on of stepping up of pay at par tvith

G.O.Kingh i.e. («) Hs. 237 5-3500 and their pay has been fixed at.

Hs. 2825/— on 11.9. 86 .and further advanced to Ks. 2975/— from

1.9.88. In the joint, appl ication there were other candidates

also alongwit.h appl ioant and appl io.ant.'s name appear at. K1 . 21 .

Some other persons 'whose name appear in the said l ist had

f i led a separs.t.e OAi which was registered a.s GA —69/98. 24/98

and 106/98. In OA-106/98 there are 3 persons, namely,

H. S. .1 o 1 1 V, S. P. Pat.halc and B. K. .Kapoor whose ns.me appeared

respectively at SI. No.30, 26 and 16 and OA within their case

h.as been al lowed with the fol lowing directions: —

"In the result, in the interest of justice the
i mnucned order .No. 21/97 dat-ed 21.7.97 in al 1

the three applications is quashed and set.
aside, 1 -caving it. open to the respondents to
take appropriate decision in accordance with

law, subj-c-ct t-c the observations ma.de above.

3. Appl icant is also simi larly place person and in case of

the appl icant the order which was passed with recard to his

pa;/ is reflected in the order dated 5.8.98 whereby the

respondents h.av-e fixed the pay of the appl i -cant in a different
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rasnrser t.hs.r. aa claimed hy the appl icant. So in view nf the

judgment given in 0.4-69/98 ! find that the annl icant i .a aln-c

entitled tc the name treatment. So in the circumstances the

order f ixing the nav -of the annl i -cant earl ier is rjuashed

set aside .and it is left open to the r-espondents to ta.ke

appropriate decision in accord.ance with 1 .aw suhj-ec^ to

observ.ation m.ade in OA-69/9H.

( \ KUh!) I .P .f. INGH ,)
Member (J)


